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CQ^iTRAL AOTBMlSTRATiy£ TRIBUNAL /

PRINCIPAL bench '
N EU DELHI

O.A./t.A,No. 57 /I995 Decided on; 14.2.96

^Som Prakash APPLICANT{3)

(By Sh ri S.K. Sawhney^ ^ Adv^ic^te)

UERSUS

U.O.I. &Anr. RESPONDELUS

, , . P.S. Mahendru „ .
(By Shri Adwoc^te)

CC- RAIN

THE HON'BLE SHRI S.R. ADIGE, MEMBER (A)

THE HON'BLE DR. A. VEDAVALLI, MEMBER (J)

1« To be referred to the Repo rter o r no t? Yes

'Ji ether to be circulated to other Benches
of the Tribunal ? nq

(DR. A. VEDAVALLI) (S.R. ADIGE)
Member (J) Member (A)
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CENTRAL AmilSIIorRATIVE TRIBUNAL, PRmClPkL SbfCri,

NB/V DELHI.

Q.A,N<i,57/Q5

New Delhi: this the February, 1996.

HON'BLS MiR.S.R.ADIC^V

hon'ble dr.a.vedavalli, member (j),

Shri Sota Prakash ,
3/0 Shri Guru Dutt working as Typist,
Divisional Railway Manager* s office,

New Delhi.

R/o
Quarter No . 200/2, Rai Iway C0lony,
Kishanganj, AnnHrant^
D@lhi.-6. ....Applicant.

By Shri S.K.Sawhney,Advoc ate^i
Versus

Union of India, through
General Manager,
Northern Railway,
Baroda House,

New De lhi,

2, Divisional Railway Manager,
Northern Railway,
Chelrosford Road, ^
Mew Delhi. Respondents.^

By Shri P.S.Mahendru for the respondents.

•TUDGMNT

|:^y Nnn*h^s Mr. A»R»MiatjJjdg.n^^
We have heard Shri Sawhney for the applicant

and Shri Mahendru for the respondents.

2^ In so far as tte impugned order of revision

dated 23.9,94 (Annexure-Al) is concerned, note t'w

applicant has since been promoted as adhoc iyp^st
3i„vide order dated 24.1D.«. The applicant oUit.
has not been paid his salary from 22.7.94 tr.^^ ^

zn.ru.95 . Id the event that he makos aserf-cort«m
representation to the authorities within one mont..

ag

he

24.10
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Na-'

from the date of receipt of a copy of this

judgment, the respondents should pass a detailed

order in aecordance with rules determining how
this period is to be treated,, under intimation
to the applicant within 2 months of tte representation
being filed,

3, Regarding p rayer for regularisation pressed by
the applicant, the respondents should permit

the applicant to take the suitability test, along
with others, if he satisfies the eligibility criteria
for the same, and in the event of his passing thax
test the respondents should consider regularising
hiia against an available vacancy in accordance with
rules and in the background of respondents' letter
No,561 B/222/26/Ft,II/&IID-.i45 dated December, LgQ4
relied upon by the applicant and filed by him vide

M.A,No. 1742/95,

:

is disposed of in terms of

paragraphs 2 and 3 above. No costs!

^ ^ ^S.R.ADIoi' )MRMBEa(j). member (a).


